
HIGH COURT OF DELHI AT NEW DELHI 
 

No.  123/Rules/DHC                                        Dated: 03.10.2024 
 

PRACTICE DIRECTIONS 
 
In order to ascertain from each party whether he/she admits or denies the 

allegations of facts made in the plaint and to be able to explore the possibilities of 
settlement and disposal of the main matter at the initial stage itself, Hon’ble the Chief 
Justice, on the recommendations of the Hon’ble Judges of the Original Side has been 
pleased to issue following Practice Directions for information and compliance by all 
concerned:- 

 
1. Advance copy of fresh Civil Suits {i.e., CS (OS) and CC}, together with 

documents therewith, if any, shall be served upon each opposite party, as is 
also done for Arbitration petitions under the Delhi High Court (Original Side) 
Rules, 2018. 

2. Plaintiff shall also intimate all opposite parties, in the matter, about the filing 
and likely date of listing of the said suit. 

3. Plaint shall be accompanied by written proof of such intimation and their 
respective service, besides indicating name(s) of all opposite parties in the 
matter. 

4. Earlier Practice Directions regarding the manner and mode of Service of 
Notice of Motion, advance copy, etc., will remain the same. 

 
These Practice Directions shall come into force with immediate effect.  
 

                                                                                                     By Order 
 Sd/- 

(KANWAL JEET ARORA) 
REGISTRAR GENERAL 

 


